" i
EJ‘a TIIE CENTRAL ADMNSTRATWE TRIBUNAL -
.« KEW DELNI B
’ O.A. No. '1904/97 199

T 1.A. No. _
' ' DATE OF DECISION__ 12:3-98

Sh.vVinay Kant Rao & Ors. Petiliones
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S New Delhl this the 12‘th day of Marc

Hon ble Shri S.R. Adige, Vice Chairman(Al.
Hon ble Smt. Lakshmi Swamianthan, Member (J).

1. Shri Vinay Kant Rao, -
B-577, Subhash Vihar,
North Gonda,
Delhi-53

SIETY

a

7. Shiri Zahid all Siddique,
s/o Shri Mohd., Zafar All Siddigue,
RiP-371/5, Ral Nagar-I1I,
Palam Colony, .
Mew Delhl-45,

v

Ms., Sapna,

W/o Shri Rajeev Goel,

175, Harish Vihar,

Pitampura,

elhl, Lo Anplicants,

[
«

By Advocate Shri V.S5.R. Krishna with Shri R.K. Shukla,
counsal, :

1. Chief Secretary,
Govt., of NCT of Delhi,
5, Shamnath Marg,
Delhi.

~N

Director,

Directorate of Social WelfTare,

Govi. of NCT of Delhi,

1, Canning Lane,

Kasturba Gandhl Marg, »
New Delhi. ... Respondents,

By Adwvocate Shiri Rajinder Pandita.

- - ORDER

Hor Thle Smt. Lakshmi Swaminathan, Member (),

This application has been Filed by thres
appllcants impugning the actions/insctions on the part of the
respondents in  not issulng the offers of appointment Lo them

evern though they have been duly selected and emnanelled fFaor

appointment as Welfare OFficer. Grade-II with the respondents.
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7. Tt is an admitted fact that in pursuance of the

o

respondents’ circular for selection of 6 posts of Welfare
Officer Grade-II, @& - panel was prepared (Anngxure A1) in

o

this panel, 4 candidates are shown to have been declareo

3.

successful against the general category.and 2 candidates
“against the Scheduled Caste category. The respondents have

also submitted that @& panel was prepared of waiting 1lst

&

candidates who may b 'givén the offer in case .any one of the
selecfed candidates did notquin or resign, ete. and. the
resultant vacancles arose,. During the hearing, the learned
counsel for the applicants, §ubmitt@d that one Ms. =~ Harmeet
Kaur Nanda whose name appears at serialINo. 7 of the list pf
candidates declared successTul by the respondents has since
resigned. The learned counsel for  the reﬁmoﬁdents has
submitted that if the facts stated b? the applicants are

correct regarding the resignation of Ms. Harmeet Kaur Nanda,

they will have no obijection in making the offer to Applicant

N, 3 Ms, Sapra, iIn accordance with her panel position,

3. ; The other contention raised by the learned
counsel for the applicants was that since there were other
‘candidates who were placed in the panel and readily avallable

~

there was no reason to have again sent reguisition to  the

N N

Employment éxohang@ in respect of further 37 vacancies. The
respondents in  thelr reply have submitted that the Seslection
Board which had met on 8.1.1997 and 8.1.1887 had recommended
4§ general candidateé and 2 SC candidates and'in thé first
instance a}l the 6 candidét&g had been appointed as Welfare
officer Grade~1i. As regards the further requisition, thay
have sent to the Employmenﬁ Exchangé, they have  submitted

that the other gandidateg placed in the earlier panel cannot
V& ' )
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he these

accommodated

they hawve arlsen the revival

~

~
1J

Grade~IT by whieh time the

fficer,

January, 1997 has expired. The

Court in Prem Prakash ¥s,

; vacancles
of 43
panel

judgement of

Union of India (AIR

relied upon by

nosts  of

publizhed in

Suprems

the

i

1984

C

8317

O

F

]

them 1n  the

o

facts aof Lhis case as  that case dealt with fixing of quotsa
for general candidates and SC candidates. Nothing has  besn

nlaced on record

that the vacsncles Tor whioh

respondents

has besen sent relabtes Lo the wvacancles

the nanel

and circumstanceas, the contenttion

f

that they should be given the offer

~

the post of Welfare officer based on the
dogs not have merit and it is rejected.

R

In the result,

¢

follows:

83/

w

{a) subject to the verifica

mentionad 1n  ps 7 above,

avarmenits

had been publsihed in January,

the application

maae by fthe

further reguizition

[
IRECRNES

which arlsen

1987,
of the applicants |
Lo

of appointments

Annexura~I  panel

sucoeads  in

- Ms, Sapna) shall e sant an  offer of
Tappolintment o the post o Welfare

Ot ficer Gra within

the date of

.
2N
YR

Wweaeks  Trom

Twe

recelipt of a copy of this order.



(b) In the case of the other two applicants

O.A. fails and it is rejected.

No order as to costs.
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(Smt. Lakshmi Swaminathan) "~ (S.R. Adig
Member (J) Vice Chairman(A)

'SRD"




